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24/1/1995 -
Hon'ble Mr, K, Muthukumar, AN,

Hontble Mr, J.S. Dhaliwal, J.M,

R

None for the applicant. Sri Satish Chaturvedi

counsel for Lhe ppspandents states that the applicants were
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alloved to take the Civil Seryices M=is Examination, on'the
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interim order passed on 20th Jyne 1994,

Fhe learned counsel for the respondents states that th

results of the

o)

ivil Services Prelim Exa2min2tion  had
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already been declared and the
in the Main Examination.
In visw of this, these 0,As have become

infructuous. The spplicaetions, are, therefore, dismissed.




